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Regulating Plantation Companies

669. SHRI N.R. DASARI:
SHRII. CHITHARANJAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have ta
ken any steps to regulate the plan
tation companies which issue instru
ments such as agro bonds, plantation
bonds etc. on investments made by
the public to ensure that the public
is not cheated by such companies;
and

(b) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): (a) and (b) Yes,
Sir. It has been decided to treat the
schemes through which agro bonds,
plantation bonds etc. are issued as
Collective Investment Schemes coming
under the provisons of Section 11(2)(c) of
the SEBI Act, 1992. SEBI has been
entrusted with the responsibility to
formulate regulations for the purpose.

Monitoring of Private Financial Institu-
tions by Statutory Bodies

670. SHRI JALALUDIN ANSARTI:
SHRI GAYA SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the role of
statutory bodies which are supposed to
monitor the activities of the private finan-
cial institutions is not very encouraging
and the Lt. Governor of Delhi has written
a letter to this Ministry in this regard; and

(b) if so, the details there of and action
taken, if any, in this connection;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
JANARTHANAM):(a) Non-Banking Fi-
nancial Institutions (NBFCs) are regulated
by the RBI under the provisions of RBI
Act. Additional powers were vested in
RBI in January, 1997 and RBI has
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recently framed extensive regulations lor
regulating NBFCs. Lt. Governor of Delhi
has written a letter to the Ministry where in
he has made observations and suggestions
concerning regulation of NBFCs.

(b) The letter of Lt. Governor of Delhi
along with suggestions from other sources
constitute valuable inputs in the ongoing
efforts by Government and RBI to ensure
increasingly improved regulation and
supervision of the NBFC sector.

Vacant Posts of Assistant Commissioner
of Customs

671. SHRI ANANTRAY DEV-
SHANKER DAVE: Will the Minister of
FINANCE be pleased to state:

(a) whether there have been a number of
vacant posts of Assistant Commissioner of
Customs in Gujarat for a long time;

(b) if so, the details thereof alongwith
the reasons; and

(c) the steps taken or propose to be
taken for filling up these posts at the
earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
JANARTHANAM): (a) to (c) Four posts
of Assistant Commissioners in Gujarat-2
each in Ahmedabad & Kandla Customs,
are lying vacant for the last few months on
account of administrative reasons and
these posts are likely to be filled up within
a fortnight.
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